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Under Rule 130 of the Tamil Nadu Legislative Assembly Rules, 
the following Bill which was introduced in the Legislative Assembly 
of the Tamil Nadu on 29th April 2025 is published together with 
Statement of Objects and Resasons for general information:-

L.A. Bill No. 22 of 2025
A Bill further to amend the Tamil Nadu Lifts and Escalators  

Act, 1997.
Be it enacted by the Legislative Assembly of the State of  

Tamil Nadu in the Seventy-sixth Year of the Republic of India as 
follows:-

1.	 (1) This Act may be called the Tamil Nadu Lifts and Escalators 
(Amendment) Act, 2025.

Short title and 
commence- 
ment.

	 (2) It shall come into force on such date as the State 
Government may, by notification, appoint.

Tamil Nadu Act 35 
of 1997.

2.	 In section 2 of the Tamil Nadu Lifts and Escalators Act, 1997 
(hereinafter referred to as the principal Act), in clause (a), for the 
expression “the Chief Inspector”, the expression “the Chief Electrical 
Inspector” shall be substituted.

Amendment of 
section 2.

3.	 In section 4 of the principal Act, for sub-sections (2) to (5), 
the following sub-sections shall be substituted, namely:—

	 “(2) For the purpose of obtaining permission under sub-
section (1), the owner shall authorise a competent person in such form 
as may be prescribed. The competent person so authorised, shall, on 
behalf of the owner, make an application for permission to erect a 
lift or an escalator, in such electronic form, as may be prescribed, 
through the online portal as may be notified by the Government in the 
Tamil Nadu Government Gazette.

	 (3) Every application under sub-section (2) shall be 
accompanied by such fee and such documents as may be prescribed.

	 (4) Subject to the genuineness of the documents  
accompanied with the application under sub-section (2), the 
permission shall be auto-generated and granted online in such 
electronic form as may be prescribed. The permission so granted, 
shall be valid for a period of six months, subject to fulfillment of such 
terms and conditions specified therein.

	 (5) Where the erection of a lift or an escalator could not be 
completed within the period of six months, the owner may, before the 
expiry of the said period, through the competent person authorised by 
him, make an application for extension of validity of such permission, 
in such electronic form as may be prescribed and the extension of 
permission shall be auto-generated and granted online for a further 
period of six months in such electronic form as may be prescribed.

	 (6) Within one month from the date of completion of 
the erection of such lift or escalator, every owner shall, through 
the competent person  authorised by him upload a report of 
completion of such erection in such electronic form as may  
be prescribed, in the online portal referred to in sub-section (2).”.

Amendment of 
section 4.	
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Amendment of 
section 5.

4. 	 In section 5 of the principal Act, for sub-sections (2) to (6), 
the following sub-sections shall be substituted, namely:—

 	 “(2) For the purpose of obtaining a licence under sub-section 
(1), the owner shall authorise a competent person in such form as may 
be prescribed. The competent person so authorised, shall, on behalf 
of the owner, make an application for licence under sub-section (1), in 
such electronic form as may be prescribed through the online portal 
referred to in section 4.

    	 (3) Every application under sub-section (2) shall be 
accompanied by such fee and such documents as may be prescribed.

    	 (4) Subject to the genuineness of the documents 
accompanied with the application under sub-section (2), the licence 
shall be auto-generated and granted online in such electronic form 
as may be prescribed. The licence so granted shall be valid for a 
period of five years, subject to fulfillment of such terms and conditions 
specified in the licence.”.

Omission of 
section 6.

5. 	 Section 6 of the principal Act shall be omitted.

Amendment of 
section 8.

In section 8 of the principal Act,— 

    	 (1) in sub-section (1), after the expression “cancel or 
suspend any licence”, the expression “in such electronic form as may 
be prescribed,” shall be inserted; 

	 (2)	 in sub-section (2), for the expression “in writing, suspend 
any licence”, the expression “, suspend any licence in such electronic 
form as may be prescribed,” shall be substituted;

	 (3)	 in sub-section (3),—

		  (a) after the expression “either suo motu or on 
application”, the expression “in such electronic form as may be 
prescribed” shall be inserted;

		  (b) for the proviso, the following proviso shall be 
substituted, namely:— 

“Provided that the Inspector shall pass an order under this 
sub-section in such electronic form as may be prescribed and no order 
prejudicial to any person shall be passed unless such person has 
been given a reasonable opportunity of making his representation.”.

Substitution of 
section 9.

7. For section 9 of the principal Act, the following section shall be 
substituted:-

    “9. Addition to or alteration of the lift or escalator 
installation.— (1) No addition or alteration other than those required 
to be made under sub-section (2) of section 11 shall be made to any 
lift or escalator installation except under and in accordance with the 
permission granted  under this section.

 	   	 (2) For the purpose of obtaining permission under 
this section, the owner shall authorise a competent person in such 
form as may be prescribed. The competent person so authorised, 
shall, on behalf of the owner, make an application for permission, in 
such electronic form as may be prescribed, through the online portal 
referred to in section 4 and such permission shall be auto-generated 
and granted online in such electronic form as may be prescribed.”.
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8.	 In section 10 of the principal Act,—

	 (1)	 in sub-section (1), for the expression “Chief Inspector 
may authorise”, the expression “Chief Electrical Inspector may 
authorise, in such electronic form” shall be substituted;

	 (2)	 in sub-section (2), for the expression “Chief Inspector 
in such form”, the expression “Chief Electrical Inspector in such 
electronic form” shall be substituted;

	 (3)	 for the Explanation, the following Explanation shall be 
substituted, namely :—

	 “Explanation.— For the purposes of this section, “company” 
means any body corporate, and includes a firm or other association 
of individuals whether registered or not.”.

Amendment of 
section 10.

9.	 In section 11 of the principal Act,—

	 (1) for sub-section (1), the following sub-section shall be 
substituted, namely:— 

		  “(1) The Inspector or any person appointed under 
section 14 to assist him, may, at any time after giving reasonable 
notice to the owner, enter upon any place in which a lift or an 
escalator is erected or is being worked, for the purpose of inspection. 
The person appointed under section 14 to assist the Inspector shall, 
after making such inspection, send a report to the Inspector regarding 
the condition of the lift or escalator installation so inspected, in such 
electronic form as may be prescribed.”;

		  (2) in sub-section (2), for the expression “in writing”, in 
two places where it occurs, the expression “through electronic mode 
in such manner as may be prescribed” shall be substituted;

		  (3) in sub-section (3), after the expression “Government”, 
the expression “in such electronic form as may be prescribed” shall 
be added.

Amendment of 
section 11.

10. For section 13 of the principal Act, the following section shall 
be substituted, namely:—

“13. Report of accidents.— Where any accident occurs during 
the erection or working of any lift or escalator which results or is likely 
to result in loss of life or injury, the authorised competent person 
or the owner, as soon as may be, after such accident, report to the 
Inspector, of the occurrence of such accident and of any such loss 
or injury, together with full details of accident, in such electronic form 
as may be prescribed and also to the officer in charge of the nearest 
police station either through online or offline mode of communication. 
After such accident, such lift or escalator installation shall not be 
interfered with in any way and the erection or working of such lift or 
escalator shall not be resumed except with the permission granted by 
the Inspector, in such electronic form as may be prescribed.”.

Substitution of 
section 13.
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Amendment of 
section 15.

11.	 In  section 15 of the principal Act, for the expression 
“punishable with fine which may extend to one thousand rupees and 
in the case of a continuing contravention with a further fine which may 
extend to fifty rupees for every day during which such contravention 
is continued after such conviction”, the expression “liable for the first  
contravention, with a penalty which may extend to ten thousand 
rupees, and for a second or subsequent contravention, with a penalty  
which may extend to twenty thousand rupees and in the case of a 
continuing contravention, with an additional penalty which may extend 
to five hundred rupees for every day during which such contravention 
continues, after the imposition of penalty under this Act” shall be 
substituted.

Insertion of new 
sections 15-A,  
15-B, 15-C and 
15-D.

12.	 After section 15 of the principal Act, the following sections 
shall be inserted, namely:—

“15-A. Adjudicating officer.—15-A. Adjudicating officer.— (1) The jurisdictional Senior 
Electrical Inspector shall be the adjudicating officer for the purpose 
of determining penalties under this Act. He shall hold an inquiry and 
impose penalty in such manner as may be prescribed. 

The adjudicating officer may summon and enforce the attendance 
of any person acquainted with the facts and circumstances of the case 
to give evidence or to produce any document, which in the opinion of 
the adjudicating officer, may be useful for, or relevant to, the subject-
matter of the inquiry and if, on such inquiry, he is satisfied that the 
person concerned has contravened any of the provisions of the Act, 
he may impose such penalty as he deems fit:

Provided that no such penalty shall be imposed without giving 
the person concerned a reasonable opportunity of being heard.

15-B. Appeal.— (1) Whoever aggrieved by an order passed by 
the adjudicating officer under section 15-A may, within sixty days from 
the date of receipt of order, prefer an appeal to the Chief Electrical 
Inspector, in such electronic form as may be prescribed:

Provided that the Chief Electrical Inspector may entertain an 
appeal after the expiry of the said period of sixty days if he is satisfied 
that there was sufficient cause for not filing it within that period.

	 (2) The Chief Electrical Inspector shall, after giving an 
opportunity of hearing to the parties to the appeal, pass such order as 
he deems fit.

	 (3) The Chief Electrical Inspector shall dispose of the appeal 
within sixty days from the date of its filing.

15-C. Recovery.—  If the penalty imposed under section 15-A is 
not deposited in such manner as may be prescribed, the amount due 
shall be recovered as an arrear of land revenue.

15-D. Compounding of contraventions.– (1) Any contravention 
under this Act or the rules made thereunder, may, either before or 
after the initiation of adjudication proceeding, be compounded by the 
Inspector, on payment of such sum as he may determine:

Provided that such sum shall not, in any case, be more than 
the maximum penalty which may be imposed under this Act for the 
contravention so compounded:
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Provided further that any compounding allowed under the 
provisions of this section shall not affect the proceedings, if any, 
instituted under any other law.

	 (2) Where any contravention has been compounded under 
sub-section (1), any other proceeding shall not be initiated or continued 
under this Act, in respect of the contravention so compounded:

Provided that notwithstanding compounding under this section, 
such contravention shall be deemed to be a previous commission 
of the same contravention for the purpose of determining whether a 
subsequent contravention has been committed.”.

13.	 For section 16 of the principal Act, the following section shall 
be substituted, namely:—

   “16. Contravention by companies.— (1) Where a contravention 
of any of the provisions of this Act has been committed by a company, 
the person who, at the time the contravention was committed, was in 
charge of, and was responsible to, the company for the conduct of the 
business of the company, as well as the company, shall be deemed 
to have contravened and shall be liable for a penalty specified under 
this Act:

Provided that nothing contained in this sub-section shall render 
any such person liable to any penalty provided in this Act, if he proves 
that the contravention was committed without his knowledge or that 
he had exercised all due diligence to prevent such  contravention. 

	 (2) Notwithstanding anything contained in sub-section (1), 
where any contravention under this Act has been committed by a 
company and it is proved that the contravention has been committed 
with the consent or connivance of or is attributable to any neglect 
on the part of, any director, manager, secretary or other officer of 
the company, such director, manager, secretary or other officer shall 
also be deemed to have contravened and shall be liable for a penalty 
specified under this Act.

Explanation.— For the purpose of this section,—

	 (a) “company” means any body corporate and includes a 
firm or other association of individuals; and 

	 (b) “director” in relation to a firm, means a partner in the 
firm.”.

Substitution of 
section 16.

14. Section 17 of the principal Act shall be omitted. Omission of 
section 17.

15. For section 18 of the principal Act, the following section shall 
be substituted, namely:—

  “18. Service of notices, orders or documents.— Every 
notice, order or other document required or authorised to be served 
by or under this Act shall be served  in such manner as may be 
prescribed.”.

Substitution of 
section 18.
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Amendment of 
section 22.

16.	 In section 22 of the principal Act, for sub-section (2), the 
following sub-section shall be substituted, namely:-

	 “(2) In particular and without prejudice to the generality of 
the foregoing power, such rules may provide for- 

		  (a) specifications for lifts and escalators; 
		  (b) the manner in which erection plans of lifts and 

escalators shall be submitted;
		  (c) the manner in which and the terms subject to which 

the lifts and escalators shall be erected, worked, altered, maintained 
or tested;

		  (d) the form in which the owner shall authorise a 
competent person under sections 4, 5 and 9;   

		  (e) the form of application for permission under 
section 4;         	

		  (f) the form in which the permission shall be granted 
under section 4;

		  (g) the form in which an application for extension of 
validity of permission under sub-section (5) of section 4 shall be 
made;

		  (h) the form in which an extension of validity of 
permission shall be granted under sub-section (5) of section 4;

		  (i) the form in which the report of completion shall be 
uploaded under sub-section (6) of section 4;

		  (j) the form of application for licence under section 5;
          	 (k) the form in which the licence shall be granted under 

section 5;
		  (l) the fees to be paid under sections 4, 5 and 10, for 

different classes of lifts and escalators, and the manner in which such 
fees shall be paid;

		  (m) the form of order in which the licence may be 
cancelled under sub-section (1) of section 8;

         	 (n)  the form of order in which the licence may be 
suspended under sub-section (1) of section 8;

         	 (o)  the form of order in which the licence may be  
suspended under sub-section (2) of section 8;

          	 (p) the form of application in which review shall be 
preferred under sub-section (3) of section 8;

          	 (q) the form of order under sub-section (3) of section 8;
          	 (r) the form of application for making addition or 

alteration under section 9;
          	 (s) the form in which permission for making addition or 

alteration shall be granted under section 9;
        	 (t) the form in which authorisation shall be  granted 

under sub-section (1) of section 10;
       		 (u) the terms and conditions subject to which 

authorisation may be granted under sub-section (1) of section 10;

		  (v) the form of application for authorisation under 
sub-section (2) of section 10;
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		  (w) the qualifications and other requirements  
for authorisation under sub-section (3) of section 10;

		  (x) the form in which report to be sent under sub-section 
(1) of section 11;

		  (y) the form of order in which the Inspector may direct 
the owner to carry out repairs or alterations under sub-section (2) of 
section 11;

		  (z) the form of compliance report to be furnished by 
owner under sub-section (2) of section 11;

		  (za) the form in which an appeal shall be preferred 
under sub-section (3) of section 11;

		  (zb)  the form in which report of accidents shall be 
informed to the Inspector under section 13;

		  (zc)  the form in which the permission shall be granted 
under section 13;

		  (zd) the qualifications for appointment of technical or 
others persons under sub-section (1) of section 14;

		  (ze) the powers and functions and the terms and 
conditions of persons appointed under sub-section (1) of section 14;        

		  (zf) the manner in which the inquiry and adjudication 
shall be held and penalty shall be imposed under section 15-A;        

		  (zg) the form in which an appeal shall be preferred 
under section 15-B;

		  (zh)  the manner in which penalty imposed under section 
15-A shall be deposited;

		  (zi) the manner in which the notice, order or other 
document shall be served under section 18;

		  (zj) the manner in which the pending application may be 
withdrawn under section 24; and

		  (zk)   any other matter which is required to be, or may be 
prescribed.”.

17. After section 23 of the principal Act, the following section shall 
be added, namely:—

	 “24. Transitional provision.— Any application for 
permission to erect a lift or an escalator or licence for working a lift 
or an escalator, or renewal of licence, or any appeal against refusal 
or review pending on the date of commencement of the Tamil Nadu 
Lifts and Escalators (Amendment) Act, 2025, shall be disposed of in 
accordance with the provisions of this Act, as in force immediately 
before the date of commencement of the Tamil Nadu Lifts and 
Escalators (Amendment) Act, 2025:

    Provided that the owner may withdraw such pending application 
for permission or licence or renewal of licence or appeal or review, as 
the case may be, in such manner as may be prescribed and may make 
a fresh application through the online portal referred to in section 4.”.

Addition of new 
section 24.
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STATEMENT OF OBJECTS AND REASONS.

The SimpleGov, an initiative of the State Government is designed to simplify or re-engineer various range 
of services under the category of Government-to-Citizen (G2C), Government-to-Business (G2B) and other 
services that are being provided by the Government of Tamil Nadu. The Empowered Committee constituted 
for the purpose of promoting SimpleGov has recommended to simplify the process for grant of permission and 
licence for the erection and working of the Lifts and Escalators in the State of Tamil Nadu under the Tamil Nadu 
Lifts and Escalators Act, 1997 (Tamil Nadu Act 35 of 1997).

2. Accordingly, it has been proposed to introduce an auto-generated mechanism to grant the said permission 
and licence through online and also to digitalise all processes relating to installation and working of lifts and 
escalators. Further, it is proposed to decriminalise the offences under the said Act and to impose penalties 
instead of fine. It is also proposed to include a new provision for adjudication mechanism and compounding of 
contraventions under the said Act. Accordingly, the Government have decided to amend the said Tamil Nadu 
Act 35 of 1997 suitably for the said purposes. 

3. The Bill seeks to give effect to the above decision.

	 S. S. SIVASANKAR,
	 Minister for Transport and Electricity, 
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MEMORANDUM REGARDING DELEGATED LEGISLATION.

	 Clauses 1(2), 3, 4, 6, 7, 9, 10, 12, 15, 16, 17 of the Bill authorize the Government to issue notifications 
or to make rules, as the case may be, for the purposes specified therein.

	 2.	 The powers delegated are normal and not of an exceptional character.

	 S. S. SIVASANKAR,
	 Minister for Transport and Electricity, 

Secretariat,
Chennai,	 K. SRINIVASAN,	  
29th April 2025.	 Principal Secretary.


